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ORDER

The appeal is filed by the assessee against tlderodated
06.10.2023 passed by the National Faceless Appeahtr@
(NFAC), Delhi, for Assessment Year 2018-19.

2. The grounds of appeal filed by the assesseasanader:

“l.  The order passed by the Ld. CIT(A) is agaiast,| equity & justice.
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2. The Ld. CIT(A) has erred in alw and on factsipnolding addition made by
the Ld. AO for agriculture income of Rs.35,95,5&&/unexplained receipt.

3. The appellant craves liberty to add, amend alter ar modify all or any
grounds of appeal before final appeal.”

3. The assessee derives income from agriculture &ihed

original return of income for A.Y. 2018-19 on 31.2818

declaring loss of Rs.95,900/- and agricultural ime of

Rs.62,83,468/-. Thereafter, the assessee filedseelvreturn on
31.03.2019 declaring total income of Rs.95,900/d aygriculture

income of Rs.70,78,468/-. The case was selectadsfutiny.

The AO observed that the assesse has shown agurallincome

of Rs.70,78,468/- and claimed exemption but no dvoentary

evidences in support of agriculture income was suted. The

assessee filed submissions before the AO and afiking into

account the same the AO passed assessment ordeebthe
rejecting the claim of assessee and added the iecoof

Rs.35,95,588/- as ‘income from other sources’.

4. Being aggrieved by the assessment order, thesse® filed
appeal before the CIT(A). The CIT(A) dismissed tdygpeal of the

assessee.

5. The Id. AR submitted that the CIT(A) has not eak
cognizance of the evidences and has not given fiygodtunity to
the assessee to file any evidence and pass ex padi&r without

following principles of natural justice. The Ld.RAis submitting
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that the additional evidences filed before the Tinal be taken on
record and be admitted and the matter may be remarzhck to
the file of the Id. CIT(A) for proper adjudicatioof the appeal on

merit.

6. The Id. DR relied upon the assessment ordertaedorder of
the Id. CIT(A).

7. Heard both the parties and perused the relevaaterials
available on record. It is pertinent to note thhe CIT(A) has
passed ex parte order without deciding the casemmmit. The
CIT(A) has also not stated in the order whether tiogices were
properly served to the assessee or not. From teigal of the
application of additional evidence and the docunsestibmitted
before us, it appears that these documents are etotalken on
record for deciding the issues on merit. Hencee #@dditional
evidences are admitted and the same may be tak®enaiccount by
the Id.CIT(A), therefore, the matter is remandedloéo the file of
the CIT(A) for proper adjudication of the issuesntested by the
assessee therein after taking cognizance of the itiocél

evidences filed before the Tribunal and verify teame calling
upon the remand report from the AO. The CIT(Apahd decide
the matter as per the Income Tax statute. Needtessay, the
assessee be given opportunity of hearing by folloithe

principles of natural justice. There is a delayZfilays for which
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the assessee has given a reasonable cause. H#dmalelay is

condoned.

8. In the result, appeal of the assessee is paatlgwed for

statistical purposes.

| This Order pronounced on  24/04/2024

Sd/-
(SUCHITRA RAGHUNATH KAMBLE)

JUDICIAL MEMBER
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